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THE UNIVERSITY GRANTS COM-
MISSION (AMENDMENT) BILL. 1982.

THE  VICE-CHAIRMAN (SHRI
LADLI MOHAN NIGAM): Now we
shall take up introduction of Bills.

SHRI SYED SHAHABUDDIN (Bihar):
Sir, I beg to move for leave to introduce a Bill
further to amend the University Grants
Commission Act, 1956.

The question was put and (he mation was
adopted.

SHRI SYED SHAHABUDDIN: Sir, I
introduce the Bill.
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THE MARRIAGE WITH FOREIGN
NATIONALS (REGULATION
ANDREGISTRATION) BILL, 1982.

SHRI SYED SHAHABUDDIN (Bihar):
Sir, I beg to move for leave to introduce a Bill
to regulate and register the marriages of
Indian citizen with foreign nationals,

THE question was put and the motion was
adopted.

SHRI SYED SHAHABUDDIN: Sir, I
introduce the Bill.

THE PREVENTION OF CORRUP-TION
(AMENDMENT) BILL, 1982.

SHRI SYED SHAHABUDDIN (Bihar):
Sir. I beg to move for leave to introduce a
Bill further to amend the Prevention of
Corruption Act, 1947, with a view to applying
the provisions of the Act to politicians and
making the penalties thereunder regarous.

The qutstion was put and the motion was
adopted.

SHRI SYED SHAHABUDDIN: Sir, I
introduce the Bill.

THE CONSTITUTION (AMENDMENT)
BILL, 1977

(to amend article 120, 210, insertion ef
new art Su Ie 342-A and amendment of ar
ticles 343, 344, 346, 348 and 368)—
Contd.

SHRI SYED SHAHABUDDIN (Bihar):
Mr. Vice-Chairman, Sir, I venture to place
some views on the Bill under discussion With
a degree of trepidation. 1 have listened
through parts of the debate and somehow I
have the feeling that this is an artificial debate.
It is artificial ia the sense, if I understand the
intention of the mover correctly, that the
essential idea is, to translate as an enactment
of Parliament into the form of a constitutional
amendment. The assurances which had been
given to the nation could be given thus a more
solid foundations as an integral part of the
Constitution! But when I looked through the
Bill, I had t'ne feelitig that there are areas of
departure from the assurances that had
be'ea
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ven by our national leadership many years
back and which were subsequently enacted
under the Official Languages Act of 1963, as
amended later in 1968. Now, nothing is static
in the world and we Are in a dynamic
situation, but 1 hope my hon. friend, the
Mover of the Resolution, will not
misunderstand me if 1 say that the idea then in
1963 was that as time passes we shall be
closer to a national consensus in favour of
Hindi and ultimately, progressively Hindi
shall replace English as, what has been called,
the link language and as the official language
ot the Union. Why it has not happened st far, 1
don't think it is time for us to dissect or to
analyse. Whether there has been over-
enthusiam on the part of the Hindiwallahs—
protagonists of Hindi— or there has been
undue cussedness on the part of those who
oppose Hindi, I would not like to pass a
judgment. I would leave it for future historians
to judge.

There are some essential facts which must be
kept in mind when we discuss this rather
sensitive subject. The first is that if we are
indeed committed to the integrity of pur nation,
to the unity of our people, a people who
subscribe to many faiths and speaks many
languages”™ our courtry has many diversities
within an overs U pattern of unity. We must
recognis* that the biggest single linguistic
group Speaks Hindi: We should also recognise
that whether it can be recognised as proper
Hindi or not, the language called Hindi, we may
call it, Hndustani, is understood throughout the
length and breadth of the country, if not wholly,
partially, if not by all, at least by some people,
and communication is possible to be established
by a visitor from one part of the country to
another if he knows Hindi; but it is not possible
if he w?re to know Bengali or Tamil or any
other of our national languages. That is not to
detract from the importance or the richness of
any of our other national languages, but this is a
distinctive quality that only the language which
is called Hindi today, which was called by
Gandhiji as Hindustani, which some people
also call by the name Urdu, enjoys, as
compared to the other national languages of the
country.
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Sir, secondly when 1 use' (he term "national
language”", I wouM like to make-one
observation. I think gome pf us are rather
imprecise when we use the term "national
language." We tend to regard Hindi alone as
the national language. This is not so. The
Conslitutipn regards all the languages which
are recognised us languages as distinct /rom ,
dialects and which have a literature of their,
own as national languages. And, as I said
somewhere in another context, tongue ges are
always developing. There are many dialects
today, which tomorrow might emerge as
languages, and our Consti'.ti-tion, through an
amendment, can provide for the inclusion of
such future languages that might emerge as
full fledged member of the family of national
languages. 1 would not like to close the doors
to the new to limit them to the number that
were delienated in the Constitution in the vear
1950. The fact is that all languages are
national languages' and all languages have the
right to prelection, to Supporl and to
promotion at State expense to recognition as a
contributory factor to make India what it is
Unfortunately, Sir, this is not so in practice.
And I refer to one particular fact in this aspect.
The Ministry of Education has a budget for
development of languages. The general im-
pression is that perhaps an overwhelming part
of the budget allocation is used for Hindi. If
so, This is unfair, I think this impression
would not be there if the Ministry of Education
were to allocate specific amounts for the
development of various languages. I would not
mind a bigger share for Hindi, but 1 would not
like this impression to gain ground among the
other linguistic groups that the budget
allocation of Ae Central Government for the
development of languages is essentially,
largely, used for the promotion of Hindi. It is
this impression which creates situations in
which we hive not been able to progress
beyond the year 1963. Such situations retard
the development of the national consensus that
we are seeing. And these are the circumstances
in which an hon. Member of the House, who, I
am sure, is as patriotic as anyone of us, who
has the integrity and unitv of tti, country at
heart today finds it necessary (C come to the
House
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with a Biil of tills nature. Somehow the
responsibifity Mes with those who want
Hindi to 'be- ultimately the firet'among the
languages of India, to establish their bona
fides, [t is for them to treat the other
languages' as generously as they c;in. . for
thenv to prove that The development of Hindi
does not detract from the cfenelopment, or
retards the development, of other languages in
any way, or Sub-siract from the im porta nce
ol other lan-juages.

Sir. in the Official Languages Act, 1903. wc
had provided lhat English shall continue as
the official language of the country.  And
then a procedure was devised that unless
all the non-Hindi States want to change it shall
so continue. Our friend in this Bill has tried
to work out or delineate a procedure for
the change in the status quo. Ia each of the
paragraphs J find the same procedure, that
the Revolution by the Assemblies of the
non-Hindi  speaking Slates should be
passed by a majority of not less than three-
fourths of the total membership. Now.
this. to aiy mind, is a bit more rigorous than is
necessary. | think—jf I am not wrong —tn
the Constitution the most important articles

can be amended, and adequately » less
rigorous  procedure  safeguard has been
provided against any hasty action by

prescribing pressure of two-thirds  of the
members and  two-thirds of the present
voting in favour. I would have liked very'
much the hon. \fember to have used
She same formula. Surely the question ©f
official language of the to be used in the
Legislature and as the link langua-annot be a
mater of greater importance than the most
important articles of ihe Constitution.  That
is where 1 have my reservations. 1 would
have very much liked if he had projected
constitutional amendment by the same
level of consensus as obtaining for other
articles of the Constitution. But he has gone
further than that. He has gone so far
that it virtually means a veto. It virtually
means that the stfitu.t quo  shall continue
for ever, in perpetuity. That surely was not
ihe intention of the nation in 1963 or in 1968
Therefore, I am bound to draw the
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conclusion that in the form that it stands,
many of us have reasons to nurse reservations
on the Bill and may not be able to

subscribe to it.

Now. Sir, coming to the aspect of tho link
language, we have really to work out a three-
way system. We have the Cenire and we have
the Statesyhnd among tbe States, there are
States " which are Hindi States and theie are
also others which are non-Hindi States. When
I talk of a three-way communication, what I
have in mind is, the possibility of com-
munication between the Centre and the non-
Hindi States as well as between two non-Hindi
States, for example, if West Bengal were to
communicate with Tamil Nadia, in what
language they will communicate with each
other? If the Centre were to communicate with
Tamil Nadu oi if the Centre were to
communicate with West Bengal, what
language will it use? In a purely academic
manner, my thinking would be that all our
languages should be developed to a point and
thereof knowledge should be so widely availa-
ble—this would be an ideal situation— that
West Bengal and Tamil Nadu can
L<m.muincite with each othre simultaneously
in Bengali and Tamil. If a communication
goes from Tami) Nadu to West Bengul, it will
be accompanied by Bengul! translation and
similarly, if there is a communication between
the Centre and West Bengal anti if the
originator is West Bengal., tt wjllltaitach a
translation in Hindi and if the originator is the
Centre, it will attach a translation in Bengali,
and like ihat. But that may create certain
practical difficulties and that is why the'role of
a Common link language be-i nt.

Acl in not one of those per-
sons who equate nationalism with uni-!-m.
Unilinguism is not a fundamental basis or an
essential consideration for the promotion of
nationalism. In fact, these two are totally
different things. We conceive of India, in fact,
as I said in the beginning, in the philosophical
context of unity in diversity, as a multilingual
and multi-cultural nation.

Now. Sir. the ol(her point which I would
like to make here is, we must also be dear as
wkat shall be the place of
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English in .wi scheme ot' things. I, Sir,
have served tn che Foreign Service for
twenty years aad have had the opportuni
ty of representing ray country in varioii'-
conferences and in various countries and
I found it of grea! benefit to the country,
a matter advantage that our
diplomat* a position not only to
articulate the aspirations of our country, our
own national aspirations, bul they were also
sought after, they were looked up to, for
articulating ihe aspirations of the Third World
as a whole. This was because of one simple
reason—not that w, were more intelligent
than others or that we were wiser than
others—that il was felt that Indians eould
draft better because of their command over
English. Why should we throw ;iway such an
asset? It is an asset which is of use to us in a
growingly inter-dependent world. in a
shrinking world, in a world which. ultimately,
shall be a global village. When we have this
asset, should we simply thiow it away\
because the British have lorded it ovet uV for
200 years? It should not be so. I do not think
it should be act Lilted by feelings ot
bitterness or hatred or anything of the sort
English, to me. is a tool and a means of
communication and if we. today, have the
skill to UM-. to command over this tool. I do
not see any reason why we should throw
away this tool or abuse il? Therefore, while 1
cannot accept that English) shall. in
perpetuity, be the official Language of the
Union.—it ha- io be replaced at one time or
the Other bv Hind: we must see to it thai we
do not deprive ourselves of the advantage that
we possess, thai we maintain our grasp over
this language which is today the internaiional
language par excellence. I know, in Europe,
on both sides of what was once called the
Iron Curtail!- il ts"iio longer there—in both
parts ei Europe, if 'I may say so, East Europe
and West Europe, every school-child, apart
from his own national language, learns
English also. Even in France. The Frenchmen
aie considered to be extremely proud of their
language and culture. Thev always consider
French to be much more precise as a language
and as a medium of accurate expression of
thought than English. Today even they are
accepting English slow!y.\ Therefore,
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this is an advantage that we should not lose.
Therefore, while in our scheme of languages
we should accept that Hindi is the first among
equals, that Hindi must eventually become
the language of mutual communication
throughout the country, we must see to it that
no national language gets the feeling that its
interests are being sacrificed at the alter of
Hindi and that we do not give up the
advantage that we have of English.

For this it is essential, and 1 would plead
with my hon. friends from Tamil Nadu, that
we must see to it that out younger generation
which much learn its mother tongue, must
also learn Hindi. I have been a protagonist a
champion of the mother tongue. I have always
said that the mother tongue must be the first
language that every child mus! be taught in
ihe school, fl know how unjust we hav» been
to sefne of our children belonging :0 some
linguistic groups. But they must also learn
Hindi because wc should regard india as one.
Despite all this claim of 'mulki" and "ghair-
mulki" and tho son of the soil" theory, wc
still feel that our future lies somewhere in
India as a whole. I cannot forgey/a
conversation ihat I had once with a professor
of thy Princeton University. He said. "The
whola world today is groping for a common
market. Vou have a built-in advantage ot u
common market. You want to give if up?"
And a common markei presums a common
language because otherwise you c.miot talk to
eaeh other. Without a common language yon
cannot bargain with each other in a common
market. Therefore. I would plead with him
that with a proper application, a just applica-
tion of the three-language formula, il ihould
be possible for all our children, by the end of
high school education, to acquire a working
knowledge of Hindi, which will enable them
to seek their fortune or advance their career in
any part of our great country and not
necessarily confine themselves and their
destiny to one single corner thereof.

My last point is that if my hon. friend from
Tamil Nadu feels that the Central
Government has gone very far in using Hindi,
he is totally mistaken. I have my personal
experience. When 1 became a
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[Shri Syed Shahabuddin] Deputy Secretary,
one of the sections in my charge was the Hindi
Section of my Ministry, and aU the files from
that section came to me in English. I then
spoke to my staff. I said: "You are sending out
a circular every quarter to find out as to how
much work is being done in Hindi and you
yourself are performing all your work iD
English. Now ,at least here | am the boss. From
novw on, at least this section shall work in
Hindi." So, my feeling is that, on the one hand,
the Government tries to give the impression to
the electorate in the Hindi-speaking areas that
they are doing so much for Hindi and, on the
other, there is only a ritual form of obeisance
paid to it; nothing more is done. I would,
therefore, appeal that the Government should
see to it that Hindi is progressively used in
actual * work so that k acquires the competence
to be used as a link language, as the official
language of the Union and also that the people
who are making decisions are in a position to
understand Hindi, to follow Hindi. I find that
many of them are not. This is something that
the Government ought to look into. That is not
exactly the subject of our discussion, but I just
wanted to remove this apprehension from the
mind of my hon. friend, the mover of this Bill,
that we are rushing headlong in the
introduction of Hindi. We are not, to the
sorrow of many of us, and this retards the
development and therefore the final acceptance
of Hindi as the language of the Union and as
the link language.

Sir, with these words, I would request my
hon. friend not to press his Bill. While I have
great sympathy with the point of view that he
stands for, I would like to submit this request
for his consideration. Thank you.

3.00 P.M.

ot @Ml atargawe (warares )
T,
I have a temptation to speak in English so tha
I can appeal to my friend here, but, my dear
friend, you will excuse me if I speak in Hindi.
Kindly take the trouble of understanding my
Hindi speech in Eaglish. ,
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SHRI V. GOPALSAMY (Tamil Nadu):
Our Minister is the first fanatic.
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What percentage of Tamil Nadu population
know English?
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You have a democracy without a language
being understood by the whole people.
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Constitution

SHR1 V. GOPALSAMY: Not Bhakia-
vaslam. (Interruprions) 1 wanted to cor-
rect i
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English i5 a window which opens to the
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How do you enrich the language? How a
language is enriched? A language is enriched
by using it.

A W AT IO Wy a3
IV &7 AT IAGT & FHA € qa §HE
frT & WY wmer ¥ wee 9HE @

qITWE § | oA G Aw R
TG 80-90 URT TEH FT Tg AT
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[9t atifas Atafamc)

Wiy # G § 1 faas Wy Sftde
w4 §, 0T w7 ¥, Warafon qifeaz
s¢¥ & fagk A3 gw wodt smar
¥ wsra wgy A waral X
ZY 1T AT FgF FA FAFFA AT
W g FeAE AT AG0 91 o

difzr, gGwsfer Iy Ay
® P A G OF T AA
wrar § ! qF 9y I a4 A
N wswrt @ JE 91
There was no word for such a thing. There

was no Japanese word for President, there was
no Japanese word for Chairman.

fae ararfses dvar § 8 ¢ AT
AN qera, I4H RF qg AW A
arw J AT o AT owmar w1 IAAT
FTA AT GG FT 4T, A XY
WY & I AT A gL T et
T F4F T F AT FFEAT T
AT FT AT owrAr ¥ IAT OH OAGT
W ®@ A ®GT, AT ATRGT F
"I g RAT , Aq AT ZACL W
Hoam 3

AT 78 ATH AOH A AL
AZAC Z| T T SRIANAE (SHF o7 2—
Language and economics are also mixed up.
Please do not under-rate this.

oo gid F I A& T
2. TC WEIT FWR AG [
gqlaqd 2, wwse atg g fRad
o qew 3, | w-amr F 36 A A
ailt gfaqe & FrT & o FoAM
qad@y & fF AN AT FTEC FE
e A ogEws G g,
Ja4r e ¥ wy fewsm  aAE,
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ferme dacd gt dare we T &)
gt grm o W #Y wer ¥.aY
ity fF & T @Y W
TaATY g3 |

wWwad W owm W genfas
W g, 39er offad agd . oww
am o den-tetw gENz  afad
arg & & I wIT A
g1 o Fow-T8wAAAe ¥ wiqw
AT A §, WM qOiET ¥ (A,
wrger Wil & faerrs WY o Wy
L S & W wmaw § Wit
HAA AR, T Fawd Ty F4
FCRE ! a8 T wwR § Y wrew
It is not consistent with your own social

philosophy, it is not consistent with your own
stand.

A AW FY I WM {;O
g Wgy 8, @ S W
Hfida &sm fggem # O§ —

Most of them belong to the elitist class.

qfad urst qw ® ¥z Fur £
FARO 4T AT 970 AT ¥, A US-
Tifas  wront ¥ g & —

Politics is The reason.

I AL WIS AT 41, IAA
4 FTARAN T, AlwA AT F
T, qIIE F A0 AT g Ar
4 f& ga alaw ¥ &1 faad,
oW xW oW FHT —
J du not know what percentage of ad-

ministration goes on in Tamil language in
Tamil Nadu. I do not know.

SHRI MURASOLI
all.

MARAN: Almost
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SHRI SADASHIV BAGAITKAR: It
is good luck. Barring the courts, you
meanl

Rt % ar 31 &1 Reft W
am w@m, @ R o

X WX gl AT FiT A A
ar wrew g fr 3w s g
L

gafHd, g ag A e
q(g qd F, T/ AT T A4TS0 98
gh—ag S MEEDT A T G
fa g7 Wi ¥ 3T w4 F, zatAd
wwor " w0 faowm &G ¥ oag
LRI I S 1
@A Igy ¥, W@ ww, fafze @
wiwa g 79 A ¥ qAm A€t
A wigd & Afew i e
AR,  SAMAGEANA w0 v
widgw wawt & wE faa,  zAar
TIAGT TAT )RR A F A
T feur, S-IRAEH AT qrwT,
91 WA T TR AT TLH(S
TZar, 1 StwANEE  wOT qrEr
mF qre, - ardr g
gfr ge wedte Atz wr W g
¥ A0 qAA B AT T[OF A
TieATy oA Tas AL FT A

T, T WY 47 TEA A

fg s Taedt 395 w00, OH( 597
gifgad-—=z =% 4F 47 48T —

WA W OAMIEI FF A wiEe fw
gt gz wluwe dlaaw ¥ @ &

BN Afqw H oAl FaIre wOE
A ggwr Wt FWEd @

ot gmwr ww A gfRa ¥ oaw

[SNOV. 19821
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When the masses were drawn into it, the
language of the masses became im-' perative.

-

fa=Y &1 we oAt amr 2 faw &
HISTT A ZH A0 A AT W AA
g gew w7 oAang 2 far ow
gy TS SEA W OAT AATT 2
g FAA WA 6 FIN AZ B, Wi
Ami ¥ AT A9AT Hraw FEA E,
wF W AT AATAE  Fravaem 2
IA AT ACIAT Z, WA AT AT AT
armias T waafaw s 2
7z 3 frofwz 2, 79 @ Fewaer
T &, T AT X FT T WIT AET
| 9T @AT AT FHEATIF AR
arfr g ar oFr vy faw & 2
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(=t meUoE At =d#7]
qwZ AW TS §OIF & AT %
WYY UET AT wC AEA ) 0A TS
Frq F7AT 98I fow @ a9 ooy w0
am gE TEWIA ¥ e A
afm w1 ¥, 0 WA T3 T
® oWz @1 W §W qew, qAaA
madRE ¥ g fEamr a@d il
fo Fredr wiar W3 F oarg 9
Ao e e e - O e
A% fau 394 F apy Tevard @0
TE AR QST X WEE 15
= ¥R THET AT S 3 HF 1950
I gt qAar. g1 A AT
Redd AT W T @17 9w & Tm
farqare gt 43 § | 3% a7 gfe
TEL AT | TR WET widgra wE
TET 4T | UF A4TE ST+ W1 Al
gfer § ILA FAEW W T I )
ST AdET 4z gar @ fmooard
dEA T OWT T OARAT & T 9
B A AT W ) T AT W
AT W 8 | W A7 T
o @ & 7 wdl geemE adr g
w@r & | odr fazsar @ Fr osaos
AT wgras a2 § e ar
At 9zq wfaava fesfy 47 aww 4
fau == wWeig § 97 B =4
frerad o @ & 1 47 feefq &1 7
a1 W Foqre H oAy oAy giee-
avop AT Ffezdor & 1 owE o 9fe-
Ty Ag & @ 2 fF areg § e,
gare afawr & arf gw @1 TAd
aqq @ #1 w@ faw gw WA
g = w a@ 1 St dWgA W
CICEA - T 1 A -

You should withdraw this Bill. But instead of
that, let us sit together and bring forward an
amendment that the Union Government must
answer all correspondence in the territory's
language. You say, we shall not  tolerate it.

You take

that position. You say. wt shall demand an
answer for a letter in Tamil, ia Tamil only. I
will be with yon. But instead of doing that, if
you say, impose this, I can-not help it. I will
not accept this position.

gafan, g4, o W wOAT W
gafan favrs & w1 g 5 %
HotaA &1 ZH A TOT a AW A
amnsn fqoadar 1 &@mE W
ATEF #F PR | W ¥ 989 /W
#oat T Ay d W B W
g & A 4 9, 9F 97, 19
o wfeere @ &, IX AT TeA
o970 % #21 & I OF PA W
gurgs fadmy & o AT 9
gafay & sz g B oo wre
HED WA T AYEA B AT F
g #ar o o oo feafe @ =g
HEleT WEd ® @IOF § 0§
g9 w1 o@r g oafn wi &

zrag (afuaarg)

FIAqTETS AT, § WO FT ATard
g fo arr & ad = fawr 9w S
7 qwg o 9za &1 & a7 TE
srzar 7 fe & o fados o qadd
FEAT E | wE AN 4 9T 93-
mAr gl ¥ F RAAT d0 gl
fe fe=r W 4Y7 &2 F 7 faq @
FHdd 4 T@ g |

g, WM O Gdl 9 @
S fE g oF & 9§ oga @
fadt g§ & wiT o3 M4 39 F
TEFATAT AT WY FAT ATEAY g at
gz wed @ o & fr o3z W@
Wi ug W A &ifaa w7 fF
W@ WM & wea foadr @ qaar
g I FT qHAT FAT § AV AL )
#IT gL 99T &1 AIAL AAT Fepha
g 8, WOAT GTEr g g ) 9%
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HEt G FBCr WTAR &0 9=
Tt wE | FiETTe wianer & fewfor &
¥ weav o wigedr widr € 9w
awt & oga®r wyar faur g
AT AT Fi NI, AR HIT
ferdt T@ @Al fraer wfEnd
w7 faur qr wfes gor wm &
AET WG A 7 @ & owmemEr
ur wfgeor s fadr W o® AE
HIATYT | 4 W0 UF AT A3 AT
foar f zfaor arfoai & feai &
WRL UF GIHT £ | BH A A
feedi w0 woa@ w7 wifowr 51, 7w
7t Al If@or WA T drE
w1 qur g far

wigg, § o g oy fzeran
=gt § f& 1965 & wezT afaaarz
WS gz gEr 4f agi ga #)
Ffzut aff, aga ¥ FW0 AT oWT™T
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[ﬂ'? o Hivrasa] l:

qrEdtaF § qIAC AT A Fra ATAT

EELE: (£ G Tl (A G
AMEART grzg w20 f5 wasw wr
3737 AzEx A3 F, ar mar R
qTAC B ARET TX w1 T9T AT ¥
2T qAMT WA AFT FI O oAy
AW WEET WE 21 TT qanT ug ¥
fw frar wrar &1 9103 ¥ 2q 342
7x & Aairw 0 RT, TR A w7
a7 & faq za farvaf § a9
fpat AT q¢ "ERTT WA & gy
F207 & 97 AT TH 340 AAF AH
3 fxa® 17 29 74 4 "qd)Ar
70X & 77 Farv 3H &1 F grare
w43 TTAAr 37T ARAT F B s
AT TGN TF A RITAI, 73T FIm
FE1 ISIAT AT 1965 W T AZATH
720 77 921 9t IR T Frew
3 F3 w70 ¥ faqd  wraEr aqna-
1T 73R ATRT | wiAE ¥ wear
A TB 0d 4§ A fF oqer Famy
# fag U 394 ¥ T W
fadl A1T TR E | UF AT ¥ AT agr
% Fm w2 3 41 f5weraferae &
At faer agt Wy & J@ draq
FEY F AT BR Wy GAFT  IART
famt feardn |\ 7 qF Aex
A ART B ATAT BT WIET XY
aiw feegea & weET wr g@remn
Z 1 feadr wwifa Qo feafe agr
97 a4 g€ 2 1 T AT 97 AOHT
st 20 wfge 1w afgaarg
mifaqel %o B, @@ ¥ a0 feaw
3T & gz ¥ A% fafaeEr owo
Mo TIHEEA T A g2 §, Wi
T OOFAT TN OFEAY [@T X ITH
fza % feadt 991 &, wawr wow
g wfer 7t & agr qwm g,
oY 2y 545 FTT A0 E fE ooF
397 9ET ¥ WIT gU WE T A
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FT WAL FAT KT AAAT T IAFT
yaroy 781 8 6 3% fam & wemv
A7T FT ORAT FOFKTAT TAT A
fradc gsmr 2 g S Frd A
frdr & Fqr AT ATIAT ATEA
Foarza st w A F fag oaw
Fq A wAgaT A FH o0 T AW
FTOHITHT AT H TAAT FAAT )

-

wast wIBl ¢ 4T fgeET WS,
7z A TF ) 17 ag 2 f& gard
feafs =4 2 #1v 7% Afaaw F90F
Al A I§ AWT T4 @AT F
aifefras a7 &1 a9t W W@
qT AT 2F FAT W A@ 77 IgHA
Af ar FNFO F WAl W o0
& 7z arfefaga Sas F77 71
TE T UZ AMGI T2 AT B0 AT
fermr H ST s @ Az uw W@R 2
za faar amr & faare 7d &
2q &7 gArdr o feals 2z, merw w0
wifwar 2, 28 7g 7  IREY WA
fedl ofF Fmw 7 gATT AWl gET
g1 ST, ga TEE &9 A & fag
AT 7@ £

Ao, AT FfFETE FA0 w0
q AT Agt AF WA 4T 1965 #,
wel a% ¥vr | ¥ —

"Ulagathu theemaigal anaithukkum the
mootta, un Annuanin karangalukku
valuvillama] irukkalam. Aanal unnai
irandandarakkudi mahanakkum Hindi-kku

thee mootta, un Annan Karangal endrurae
thuvalappovadu illai."

IAFT FEAT a1 5 qE A g
#Fogadsr wikx 7 1 & = awmw
gfa ot £ a7t w1 s &7 g7
7 F g7 ¥ grat 7 ogadr  wfaa
aaz &, f&omrr fgelt & omw
W "W gL a7 F1ami @n
#rar ga feedt w1 ste AT gre
wHr A % T@ T 0 ww W
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At osnm difsg & osas weEw

AZrdza Fifro wgqr 41 7 o w2
TEE G A AT AfwAAE F AW
zax 327 &, gwar faam  zfee-
T £ 39%T 7 oF IET wrvA &
T 19 FT G T30 FT 92 77
ATHT G0 qaAT & | H wvawT #1
AZ TAFAT IA0 AGATE, ITHI AT
4 A1 wiefas Fraragar g &
[T AT ATLT F1 UFKAT W FH4GH
AT qEd Z, wEEAT ANA O
TE 42 WIGE! WHAT AT HITET
THC FATE TE FAT Afew . wiE
Tar w3q  TEt s Aifge faak
W A R AIATF AT qEAA
&7 WF, 3% fawer § ag qwm
F7, & owee F IAET I A
HIA0 AET F

ag A 7F12, § AT FEgAT
argar g fo &% @ s qaw §,
FEM@ q<FT F FEFATAG T Y
zar # & agi o feardr arg g TE
fesry % 1 fag feedt & g faerd &)
aFr FAT 7 AZNT AL FHIAT F
AT AR FA FA F FET wF
¥ wglaat # IAE0 sqaEA fgedr
fars wet &) vz a7 K oam
q8dr 9247 #  fF ag &1 w2, 7z
7@ wara w3 frwr # oWyv
g # f& wm v B oaw oav
qiqqr FI8T 2 7

TF qiATG
fa=d) g 2 )

0 gt FreTAT g, F A g
71 wifra ar gri dimT § s e
37 foedt FAt F wrwe @A el W
g7 F7 531 fr foeedy ga a7 7

|

ageq o W7 AT AT

aF WAR AReqy © A qIA0

Fx 7
Q .
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oyl Eiv1 we’ TG wEE
WA GHC F | WEAT FGEH T AT
W OWE AWH w0 1§ HGAl
qmr # o ouqdr @A wsEr qg q
WRAT GHAT F AT W AWH #F59
g | W WA qZ AT TA0FRAT E

fo feet w1 and & Wit S 2r
TF F oTATH AT g0 VEr ¥ uHAI
Tz Ffrg | SET qEE o1 A
FE AT —

"English would continue to be used as
the Official language of the Union and for
interstate purposes without any time limit
except when the people in the non-Hindi
speaking areas agree to the discontinuance
of English."

TH AT F OAMTAT A F TEAT
Irfae | F uET ®Ag sEr A2
awr o1 K AT AMT A7Z A4AT0
FIAT § & 7w owr 5% wew A
517 famd w7 woF @7 § =
wifaqel AT mwd g sz
weRT, 98 G7IF g1 WG WiT @i a7
wwifs & WA 1 TEF WAl F
wra & TAwl HAda FTATZ |

SHRI SANKAR PRASAD MITRA (West
Bengal): Mr. Vice-Chairman, Sir, this Bill, in
my view, should be analysed in the historical
context of India.

JIvAAm e (o wae wed
fqa) . o7 gt A AFAT AET
q |

SHRI SANKAR PRASAD MITRA : 1
will speak in English. Sir, if you take this Bill
in our historical context, there is no evidence
in Indian history before the advent of British
power of a sjrong, stabilised central
administration ruling over the entire territory
from Kashmir to Kanyaku-mari and from
Maharashtra to Megha-laya. The British
imperialists, in their own interests—for
ravaging colonial ex-
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ploitation—created a  geographical entity
which was called the Indian sub-conti-
nent. And that sub-continent not only included
the territory of India today but also Ceylon,
Burma. Eastern and Western Pakistan—
Eastern Pakistan later came to be known as
Bangladesh. Indi'an history shows that
Ashoka and ~ Akbar had succeeded to a great
extent. In fact, the cultural influence of
Emperor Ashoka had spread even to China
and to South-East Asia. But only during

British rule wo found a  stabilized,
administration covering the whole
territory, which, as I have already said,

was known as the Indian  sub-continent. It
must be admitted— and truth cannot be
hidden by any contrivance—that India is
a multilingual, multi-racial and multi-
cultural State and represents a glowing
manifestation  of Unity in diversity. I agree,
Sir, that there should be a language which is
understood by the common man throughout

the country. That is why Mahatma  Gandhi
had pleaded the case for Hindustani.
In Jawaharlal Nehru's Autobiography,
Sir, Hindustani has been recommended
as India's  national  language.  Netaji
Subhas Chandra Bose, when he  formed
the Indian  National Army, had
introduced Hindustani as  the  national

language, in the Roman script. But after
independence we find in many quarters a
strong aspiration for imposition of Hindi,
and that has created for our country
numerous difficulties leading to the danger
of disintegration.  Sir, in 1961-62, if I
recall correctly, the President of India was
to the State of Madras—I do not re-mem
her whether it was at that time known as
Tamil Nadu—-and the situation was such
that there were  possibilities of serious
disturbances in  Madras  centring round
the visit of the President of India That is why
Pt. Jawaharlal Nehru, as the Prime Minister,
had to travel to Madras and he gave an
assurance to the people of South India that
Hindi will never be imposed on them
against their will. As a result of the assurance
of Pt. Jawaharlal Nehru, came the Official
Languages Actof 1963, which prescribes
that English will continue for an indefinite
period as an associate official language
along with
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Hindi. The same assurance, Sir, has
been given in this House only a few weeks ago
by our Prime Minister who has stated in clear
and unequivocal terms that Hindi will not
be imposed on the non-Hindi speaking
people against their will. She has also
said that English will not be imposed on
the Hindi-speaking people against their will.
This is the present official position as far as
I know. And if that official position is
being sought to be reiterated in some
form or 01 her through this Bill, this is
a Bill which should be seriously taken into
consideration. Sir, there are many reasons
why English should be learnt by us. The first
reason is that English is an international
language which has been in use in India at
least for the last 200 years. The second reason
is that by learning English, we can enrich
our own vernaculars, our own Indian
languages. That has happened in the case of
the Bengali language and literature. Bengali
language and literature have been greatly
benefited through our knowledge of English
language and literature. And this was admitted
by even such geniuses as Raja Rammohun
Roy, Ban-kim Chandra Chatterjee, Ishwar
Chandra Vidyasagar and Rabindranath Tagore.
The ihird reason is that through the knowledge
of English we can be acquainted with the latest
theories and discoveries in science, medicine
technology, philosophy, economics,
political ~science, etc. If these are the
three reasons, main reasons, principal reasons,
for learning English, in my opinion, Sir, in
India's Contextual reality the slogan, of
"Angrezi Hatao" would be tentamount to the
Slogan of as "Knowledge Hatao". If you

insist on  "Angrezi hatao", you would
invite "Knowledge hatao". I am not
against Hindi under any circumstances or in

any situation. Let Hindi be learnt. Let Hindi be
learnt as a national language. I do not mind.
Let all encouragement be given to Hindi so
that Hindi may be respected more and
more by people all over India. But while

encouragement is given to Hindi, let us not be
overenthusiastic. Let not the people of any
State ever feel that they are being forced to
learn or coerced into learning Hindi. Without
such a feeling of
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force or coercion, if they voluntarily learn
Hindi as a national language, that would be
the most welcome event to happen in our
country. Therefore, Sir, my recommendation
to the hon. Minister is that suitable provisions
from this Bill should be incorporated in the
Official Languages Act so that no State in
India, no non-Hindi-speaking State can at any
time in future have the feeling that Hindi is
being sought to be imposed on them against
their will or desire. Such 'a step is necessary in
the larger interests of the unity and integrity
of India. And judging from the point of view
of the unity and integrity of India, I again
commend the provisions of this bill to the
hon. Minister for appropriate incorporation in
the Official Languages Act.

SHRI HANSRAJ BHARDWAJ
(Madhya Pradesh): Mr. Vice-Chairman, Sir, |
submit that the extreme stand taken by both
sides is not correct. One extreme stand taken is
that English is absolutely a foreign language
and it should not be taught in India. No sane
person in today's world will say that we do not
like English to be taught in India. That would
be relegating the position to the oriental stage.
We could have stuck to Sanskrit which was
originally there. One of our learned colleagues
said that the more we use- a language, the
rriore refined it becomes. I do not agree, r have
studied Philology. This was one of the subjects
which I studied in my M.A. (Hindi). The more
you use a language, it becomes "apabhransh".
It becomes rather diluted in various conditions.
Today's Sanskrit is not Adi Sanskrit which was
used in "Vedanta". The Vedic Sanskrit was far
more difficult than today's Sanskrit. Therefore,
so far as language is concerned, it is the
personal acquisition of the persons concerned
by Birth. Hindi cannot be ' denied its place. It
is a fallacy of my friends to say that Hindi
should not be taught in the South. This is the
extreme position which spoils the case of
English. Nobody is opposing English in
northern India. Our friends accuse us, why do
you speak in English? It is for the benefit of
our southern friends that we prefer to

[5 NOV. 1982 ]

(Amdt) Bill, 1977 394

speak in English so that we can under
stand each other better, so that the view
points can be better exchanged. Unfor
tunately Tamil will be learnt at a later
stage. 1 have picked up Tamil, I have
picked up a little bit of Telugu, because
whenever we go to Telugu speaking side,
we pick up. Again, we must maintain a
possible common link. If at present we
can maintain that link through English,
why should we discard English? One of
our honourable friends went to the ex
tent of saying that it is the Brahmins who
brought English to India. 1 think he was
putting t'ne history wrongly. Brahmins
know Sanskrit much better than anybody
else in the country. I know much better
Sanskrit than my learned friend. The
fact is when we speak in English in this'
House, it is for the facility of our friends
that we address in a language which suits
each other. Is it the Brahmins who
brought that leader, Kamaraj Nadar? It
was said that the only leader was Kamaraj
Nadar who was brought on the basis of
language. It is again a fallacy. It is Pan
dit lawaharlal Nehru who brought him.
Kamaraj Nadar was the greatest follower
of Pandit Nehru. If anybody knows
Kamaraj, he cannot deny that. It is not
as though our great leaders were not
liking Hindi or English. Pandit Nehru
used to speak in Hindustani. In Nehru's
speeches you will find a fine mixture of
all the languages. Those were the speeches
of a national leader. We cannot put our
whole political system at bay and argue
only small things saying that we are the
strongest followers of Hindi or English.
This is a country, as my senior colleague
Mr. Mitra has just now addressed, which
has unity in diversity. This is a country
which has multifarious languages, multi-
farousness of all types, where you have
to accommodate each other. You go in
the south, and I agree that all the South
Indians do not know English. In south
India 70 to 80 per cent do not know
English. They look  blank

you speak to them in English. They would
prefer to be spoken to in Telugu or Tamil or
whatever is their language. Unfortunately that
stage has not come today where we can afford
to give all scientific literature or legal
literature etc. in  those languages. That
stage would
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come. But by then English should retain its
place;  otherwise, you cannot achieve
anything. When you travel outside—1
have visited Japan many times—in Japan you
cannot communicate in Japanese. 1 have
to address them in  English; they have to
address me in English. Similarly, of course, in
France they prefer to speak in French; in
Germany they prefer German, so far as they
themselves are concerned, between
themselves, suppose the Japanese
Ambassador meets us at the airport, you cannot
expect me to speak in Japanese. If you want a
rich heritage and culture, if you want
civilisation, modern civilisation as it is, you
cannot be oriental in that sense. Therefore, we
must not raise political questions in the
matter of language, on the question of
religion. These things will not take our
country any  forward. We  have to
accommodate each other. The challenges of
the extremists on the Hindi side pose as good a
danger as the challenges of the English-
speaking people on the other side. On the
contrary, these things should be discussed in
the House dispassionately and we must
consider Hindi from that point of view You
cannot say Hindi is not our national
language. How can you say th".t? Even if you
take the majority of those who speak Hindi or
you take even people from the south who
have learnt Hindi, like Mr. Hiranand,
who although  coming from Rajasthan, is
now in  south, spoke in Hindi. Why
should he speak in English? Hindi is the
language of this country. Hindustani is the
language of this country not because of the
Hindi religion. Hindi has come from
Sanskrit. Not only Hindi, but many
languages have come from Sanskrit which
is the ancient language, even German also.
Or, what about English itself? In English you
say daughter, in Arabic you say 'Dukhtar'
"dauhi-tri" in  Sanskrit. In all these
languages there is no controversy so far as
grammar is concerned. There are many things
which are common. From ancient times
all languages came from Sanskrit. There
is absolutely no conflict that Sanskrit is the
mother of all the languages. In Germany you
will find people knowing better Sanskrit than
in India. We should not hate any languages
which belongs to this coun-
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try, W« should also learn languages which
benefit our knowledge, whether it is English,
French or German. Tomorrow there may be a
country which is advanced in science or
technology. How can you be benefited unless
you know their language. That is the medium
through which you can learn. I can understand
that I may not be able to pick up as many
languages as I should. We should not take a
stance by which we create a danger for the
country. One example I will give. I belonged
to Haryana originally. We were learning
Punjabi and I can speak very good Punjabi; I
learnt it up 10 matriculation. -But then this
question of Punjabi Suba came. And what
happened? We had to stop learning Punjabi. 1
will request that there should be no politics in
languages. Pandit Jawarrarlal Nehru was the
embodiment of national integration. Shrimati
Indira Gandhi is the embodiment of national
integration. That is why we have come
together. If this attitude had not been there, we
would not have been found together. That is
all I wanted to say.

SHRI ALEXANDER WARJRI
fMeghalaya): Mr. Vice-Chairman, Sir, I stand
to support the amendment Bill. During the
course of speeches by various speakers, many
speakers turned only to South Indian M.Ps.
because the Bill happens to come from a
Member from South India as if it is they are
the only ones who want the continuation of
English. But. as a matter of fact, I come from
North-East, and out of seven States, practically
all are using English as the official language.
As stated earlier by the verious speakers. Sir,
in this debate the essence of the Bill is that
English shall also be the Official Language of
the Union in addftion to Hindi and shall
continue to be used for all official purposes of
the Union. It shall be so till all the non-Hindi
speaking States agree to use it as their official
language. I need not quote here again and
again what Pt. Jawahar-lal Nehru has said
because that has already been done by others.
Tt would be a waste of time. I am not against
learning Hindi or the propagating of Hindi. In
fact, I myself am trying to learn Hindi. I would
have learnt Hindi much earlier. I would have
learnt  Hindi during these
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five years if my friends, who are pro-Hindi,
who have spoken so much for Hindi, had
offered to come to my house to teach me
Hindi. And yet we are thinking of spreading
Hindi all over the country, even to the far-
flung places of Megha-laya, Arunachal and
Nagaland. Even if I know Hindi, I am
vehemently against the imposition of Hindi
or, in fact, against the imposition of any
language even English on anybody. In this
connection, I would like to remind you of a
statement made by Shri Lai Bahadur Shastri
as 'he Prime Minister . What he stated in the
Lok Sabha on 12th March, 1965, 1 quote:

4 pP.M.

"I would like to say that there can be no
question of imposing Hindi on ; those who
do not know Hindi and they can continue
with English even after the announcement of
January 26, 1965."

As stated by my friend who has spoken just
now, even our Madam Prime Minister has
categorically stated again and again that
Hindi would never be imposed.

Sir, the history of the country after
independence witnessed the breaking up into
many big States. Why were these States
broken up. It is because of the question of
languages. The imposition of the Assamese
language jn the whole of the erstwhile Assam
resulted in the creation of Meghalaya as a
separate State, * and the creation of the Union
Territory of Mizo-ram. The States in the
North-East are not against learning Hindi,'
they are not against the propagation of Hindi
language. In fact, verious attempts are being
made to spread Hindi- teaching. But I can
state here categorically that any imposition of
Hindi or even an attempt to impose Hindi will
be met with a sharp resistance, and will retard
the growth of Hindi in the area, that means,
the North-East. I have stated that the Stat, of
Meghalaya. Nagaland and the Union
Territories of Mizo-ram and Arunachal are
also using English as their official language,
and so far we have been doing well. The
Roman script is used in our different
languages in the North-East. There are two
languages in Meghalaya. There are many
langua-
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ges in Mizoram. In Nagaland, every tribe has
its own language. And all these Ian guages are
being written in the Roman 'script. Since
English is also using the Roman script we find
that English is much easier to learn than Hindi.
Though broken-Hindi is widely spoken and
Hindi talkies are liked by the people of the
North-East, no one would ever dream of ever
using Hindi for official purposes. We see
nothing wrong with English. I do not know
what is wrong with English. We do not
consider English as a foreign language.
English is not the monopoly of the British.
Many countries who have shed thp yoke of the
British are still continuing with English and are
retaining English as their official language.
And they have developed it in their own
genius. We in India also are not speaking the
English language of the British. We are
speaking the Indian English. The Indian
English has its own characteristics. And we
can say that those characteristics are pakka
India characteristics. While I do not want to
say that Hindi-speaking States should take
English' for their benefit, at the same time, |
want to tell their leaders that they should not
try to impose Hindi on the non-Hindi speaking
States. This imposition will be for their benefit
only and for the benefit of the Hindi-speaking
people. Why am I saying this? This is because,
nobody can deny the advantage that a Hindi-
speaking person would have over a non-Hindi
speaking person, be it in business, be it in the
competitive examinations. Even on the floor of
this very House, a person who comes from a
non-Hindi speaking State would always be at a
disadvantageous position. While I appreciate
the arguments of the various speakers of the
pro-*Hindi section of the House, I sincerely
doubt their sincerity. Speaking for Hindi on the
floor of the House or on political platforms is
allright. But they forget one thing. They forget
that many of their sons, many of their
daughters are attending Montessori schools,
convents, schools where English is the
medium; The English medium schools in
Mussoorie, Simla, Nainital etc. are full of the
sons of Ministers, politicians, high  officials
and these

are the people who are supposed to be the
stalwarts of Hindi.
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[Shri Alexander Warjri]

Lastly, Sir, one of the speakers was saying
about having confidence in Parliament on the
question of Official Language. Just now, my
friend on that side has said that he has
confidence. But in regard to Official
Language, I have no confidence. I, from the
North-East, have no confidence in Parliament.
Even Pandit Nehru and Mr. Shastri had some
doubts because they categorically stated that
only when the non-Hindi speaking States are
ready to adopt Hindi as the Official Language,
can Hindi be made the Official Language of
the Union. Now, my State, Sir, is represented
only « by two MPs in the Lok Sabha and by
this poor self, only one, in the Rajya Sabha.
So is the case with Nagaland, with Mizoram,
with Aruna-chal Pradesh and with Manipur.
We are only a drop in this Indian Ocean. Can
we have confidence in the Parliament which is
dominated by Hindi-speaking MPs, many of
whom are bent up on imposing Hindi? From
the speeches, 1 gather, they are bent upon
imposing Hindi. Can we have confidence in
them?

It is for this reason, Mr. Vice-Chairman,
Sir, that we, in the North-East, have no
confidence in all-India parties, because, we do
not want to lose our identity. Can we be
blamed because we are trying to preserve our
identity? In conclusion, Mr. Vice-Chairman,
Sir, I would like to say that if the country is to
prosper, if the country is to m'arch forward,
let us stop splitting hairs on the question of
Official Language. Let us not stir the hornet's
nest. Let us.run the country in the way it has
been run all the time. Imposition of any
language in any way will only bring chaos
and disintegration of the country, TYiank
you.

ot Trge Faz (3a7 w3w)
LA wATT, TA AT F A4
T¢ 24 A WAl WL TR O§ A%
Zarz wrf wra W2 T A AAEA
o fpar & qrar & 49 ¥ F 34
T 927 gz wear wigm ouye &
Tgw fr 3 For A feals w1 wame
# e ¥ o 2o F24 Afware
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12 frame agar 7 & w1 wed
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qr | zare foar Aga wer 42 2, &
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agt ®H W WiT WAAC AT AL
gfarar 2 s & @ 34 F T &
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W q ) T2 gA F4q T fed ad
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A

ardr f& feelt ardt s @ & oar
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& ardr s 2@ Z, WASH Fardr
@ A0 A AT W, 7w fRare §
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i 74f 7@ SmAar | w42 A
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Friaaq (M0 AEA HiEA
fara) © wadt @A wEEH AR
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ot TR fag o Wi gar AT
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gEr 1 oA "o wm 9F
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3% A AW UE R wieea fean
35 V0l I Fw A wmr Ag A Afwq
7EM 34 % Fm owe faar o awr
T A4 AT A qTES AE A4-
qrarg A JfEs d=me §oqfsar 5
fradt a0 F7 WA Z AN am4en
J,070 I OH HEA W owm O
fpar 1+ # qwar a4 3. &
ag  wfagifae  agm sar WA o
a4d & 7 K g @ w oH A8
Z S ogAr Foam w0 HL WA
qret w0 dfgam g gEe e
# Trawmr A #f fE 20
AL gWT A AW FT W OF
7 fagzme 1§ 7am aff g
# wa%s, Wegqq  wIE W) A9
30-35 ad T wAdfE Sftaa 2,
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Halig oMl

dma, gefa Farw wedl A
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AT WEW | F2 fEdig dE4 ®
T WAl | UFAE, SS9 ¥, SR
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daw, @ fEem mwdi 5-10
a9 gara fefwz g€ aga faar &
a |\ K qear | 7 frEr qE@d
f@ wa 90t vt Az w7 oar, w4
azi faaft Zwwa 41 A1 gwTe W
& wHamt T FA0 v oagi 9w oA
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[ v faw)
qET BAWA T W E A g
migw WY ¥ @ E wfew
weaterT &7 WE O, AV § qwAr
qigal F f& owm W oqg F
25 foedi ¥ 1895 # awen fawa
w fagrar | g F T F® @
Z 7 1896 ¥ fgdt fawa @
gE 25 faext # fawren forasr
WA T FEN TSR
fazfaar, a1 gmaw w0 @&y g1
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90-100 HE TEA T HEAGFAT
arar fava F9 I a9 a4

F1 WA AAT F IIRAE  RERE,
WTE AE FH AN W OAg g,
g WM W W AT Zwn, a7
FH TEAT W AN BHI, ug FW
grEdgE A TE @, %2 A
whd W o g 7w aw
garT 1 O F T g, 9% T
T FT W H AE FHT | UE A
'T'r:c_'.";i'i"(l'q iﬁ“T‘ngx‘ra;

' farvey

mﬁfﬂmnr‘aﬁ.ﬁ

SHRI SANKAR PRASAD MITRA Sir, he
is talking about Nagendranath Basu, but let
him also talk about Iswar Chandra
Vidyasagar, Raja Rammohan
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Roy and Michael Madhusudan Dntt and
what their views were.

sl wigr fag o wm W@
g, | fmr ww faggmme T

I B O S
W & @ fET W TR

?

-

7437
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gt AT EET AT AwAr wier #
sz faar ) ww fiez @At
o7 owgw an Aeed 73 § § mwq
dwa ¥ wrdal A agar Ww@ar g
f& @2 A N gar, =@ gur
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g EATIA AT AT BE § A
& 7 TR RN fm 9 7

St wwr aag fAa . afier
Giocall

<t AT fqg ;o afiew owe
F oww At w1 ag ot &
Ffr 7 & afra ¥ sf 71 3=
T AT Wa WACAT AT St Foww
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¥ WeT B FHH OF  qAT 4T gt g fa s giife gme wesfi
grivew feay &2 & W £ B F ¥ va § feaa feelt @1 W
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E
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7.3
= [

gt AT F 0 F4 Ay A
Tz f& & & umwm § W
AV CAL L G
g fo o gmafem aref s
dft wm T TR qw T AEAT

aEE was ¥ o#v w2 7
F qamar g & ag oft W@ 47
gF 2, WAT FT T &1 F usw
g9 F1 FAEEET § TEETE0 3T
TAT SFAT | H AT ARl W ATH
Al &qr._ ) ¥Faw . (egEatA)

SHRI SANKAR PRASAD MITRA:
If Mr. Rameshwar Singh goes, the charm of
the Rajya Sabha will be lost.

ot vwmeEe ey o = TR A
gagqae 7 dve ax  fad oW
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SHRI V. GOPALSAMY: In his  dic-
tionary, "2 minutes" means 10 minutes:
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gHabYA (W wWiEd. "Eq
fanst) © & T w1 FH FAORA
nm HE HET

w; Tl Tug 0 oA 41
#IAH WA S H AN FIATHRA )
WA AT diEE AAr GRT g ?
T AV AT TwAT AEA E A
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SHRI V. GOPALSAMY: Do you  say
these regional parties should be banned?

SHRI RAMESHWAR SINGH: No, no
regional parties should be banned.
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PROF. (MRS.) ASIMA CHAITER-JEE
(Nominated): Mr. Deputy Chairman, Sir, there
has been a persistent and re peated agitation
on the issue of the Official Language of the
Union. The controversy which is going on in
the Hor.ss today is whether Hindi should be
the Ofii -cial Language or English. From my
experience as a scientist, from the point of
technical difficulties, we face and from the
experience of the people in general, we feel
English should continue to be the Official
language of the Union.

Why do I say this? I would like to put my
arguments based on practical view point. In
order to have an exchange of thoughts and
ideas, with the world at large, with the
scientists or with the educated people not only
in India but abroad. English is the only
medium through which we can communicate
and propagate our thoughts and ideas. What is
happening in other parts of the globe? Let us
take China, Japan, South Korea and the Euro-
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pean countries. We find that in all these places,
there is craze for learning English. They have
started institutes for learning spoken English.
Therefore, Sir, consider-the importance of
English
Considering, its aspects and the problem on I

Language  (International)  and
strongly opine that English should continue to
be the Official Language of the Union. The
replacement of English Language by Hindi
would create problems. It does not mean that |
am against Hindi. Our children, should learn
Hindi. But preference should be given to the
English should
English from the School (Primary level) level

language and they learn
along with the regional language. Therefore,
this is my opinion which I would like to
express in regard to the Official Language of
the Union. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Shri Dharm
Chander. He is not here. Shri Gopalsamy.

SHRI V. GOPALSAMY: Mr. Deputy
Chairman, Sir, I rise to support the Bill which
has been moved for the consideration of the
House, by Mr. Murasoli Maran. Sir, 1 will
ever remember this cccasfon because it has
given me a golden opportunity to put forth my
views for a cause which I have been
cherishing in my heart from my boyhood
days. This

Bill seeks to allay the fears, the genuine fears
of the non-Hindi speaking people.

This Bill is the expression of crores of clf-
respecting Tamilian?, who are second to none
in defending the unity of this country. Sir, this
Bill is before us to incrporate, the assurance
givoen by the late ilcj Prime Minister, Pandit
Nehrn

Prime Ministers.
Prime  Minis-

* by the successive
including the present
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ter, Madam Gandhi. The Union Government,
itself,  should
introduce such a Bill, to give Constitutional

have come forward to

guarantee in  respect of  the assurance given
by the late Prime Ministers, Pandit Nehru and
Mr. Shastri as

not come forward. Rather, I would say, it has

well. But the Government has

failed. Therefore, my hon. colleague, Mr.
Maran, has moved this Bill. Sir, is it not the
duty of the Government to support this Bill? Is
it not the duty of the hon. Members of this
House to support and welcome this Bill, these
who are really interested in strengthening
the unity and the integrity of this country. Sir,
the first day, when Mr. Maran moved the Bill,
he established his case beyond any  shadow
of doubt that by a simple
Official Languages Act of 1968

and Hindi could be made

majority, the
could be
easily-amended
the sole Official Language of India. This is the
situation.  Parliament can legislate for the
discontinuance of English for the transaction of
the Business in this Housi, without getting the
concurrence of the non-Hindi States. Just now
Mr. Rudra Pratap Singh, a Member of the
stated that they should have
brought forward a bill to wipe out English

Congress(I)

altogether. This is what he stated just now. So,
that danger is always there. By a simple maj-
ority the protection which has been given to us
could be easily wiped out. The danger is there
like a Democle's
Therefore, Mr. Maran introduced this Bill.

sword hanging on us.

Sir. some of my colleagues in this House
were vociferous. They attacked English as
well as pleased for this Bill. 1 think some of
the Members may not be aware of the

circumstances which com-
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Central Government to bring in the Official
Languages Bill in 1967. They may not be
aware. Some of the Members who are aware
of this, might have forgotten intentionally or
unintentionally, but we cannot forget them.
We cannot afford to forget those days of pain
and sorrow, those days of tears and blood
when our brothers sacrificed their lives. We
cannot forget those days. Therefore, with all
sincerity and fairness I humbly appeal to my
hon. colleagues of this House to learn from
those days and to open the doors of their
hearts to register my points of view.

Sir, I am grateful, on behalf of the non-
Hindi speaking people, to Mr. Piloo Mody,
Mr. P. Ramamurty and some of the other
Members, Mr. Alexander War-jri, Mr. Mitra,
former Chief Justice, who supported this Bill,
but I am really sorry that Mr. Mody and Mr.
P. Ramamurti were branded and they were
dubbed as the slaves of the English language
by some of the Members. When these Mem-
bers speak about patriotism, they only mean
Hindi Patriotism. Can they say that Mr.
Ramamurti is not a patriot? He suffered in the
British jails. He was in the Congress Party.
Then he became a socialist and a Marxist. Is
he not a patriot? Sir, I was listening to them
with rap attention. Though I was not able to
follow them because they spoke in Hindi,
because of the earphone'l followed them, 1
followed Mr. Rameshwar Singh, Mr. Joshi
and Mr. Rudra Pratap Singh. On the other day
Mr. Hukmdeo Narayan also spoke.

MR. DEPUTY CHAIRMAN: He is
there.

SHRI V. GOPALSAMY: Yes, I was
listening to their speeches, their and forceful
attack on the English language. Mr. Ram
Naresh Kushwaha went to the extent of
calling English 'a call girl', but, Sir, they
forget one thing. When they insist upon the
unity of this country, they forget the past
history of this country, the past history before
1947, the history of the 18th century, the
history of the 17th century. There was the
Maurian empire, there was the Gupta empire,
then the Moghul empire came, but neither the
Pali language of Ashoka nor the Urdu
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language of Akbar could unite this country
politically. Geographical landscape of this
country was there, but India as one country
was not there. Political unity was brought by
the British and this is a fact, a historical fact.
This was stated by Pt. Nehru. 5.00 p.M.

MR. DEPUTY CHAIRMAN: Mr.
Gopalsamy, I think we should conclude now
and continue on the next day. The debate will
continue. Now we shall take up Calling
Attention Motion. Shri Kalyan Roy.

SHRI KALYAN ROY (West Bengal): But
where is the Minister of Energy?

MR. DEPUTY CHAIRMAN: The Minister
is there.

SHRI KALYAN ROY: Oh, he is there.

CALLING ATTENTIONTO A MATTER
OF URGENT PUBLIC IMPORTANCE

Situation arising out of the proposed
Nation-wide strike of lakhs of Coal Mine
workers on November 8, 1982

SHRI KALYAN ROY (West Bengal): Sir,
I call the attention of the Minister of Energy
to the situation arising out of the proposed
nation-wide strike of lakhs of coal mine
workers on November 8, 1982, and the action
taken by Government in this regard.
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